FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RASNA PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of Corporate Debtor RASNA PRIVATE LIMITED
2. Date of Incorporation of Corporate 13/03/2002
debtor
3. Authority Under which corporate debtor | Registrar of Companies, Ahmedabad
is incorporated /Registered
4, Corporate Identity Number /Limited CIN: U15499GJ2002PTC040538
Liability Identity of corporate debtor
5. Address of the registered office and Registered Office: 905, Atlanta Tower, Nr.
principal office (if any) of corporate Sears Tower, Gulbai Tekra Ahmedabad,
debtor Gujarat-380015
6. Insolvency Commencement date in | 15' September, 2023
respect of corporate debtor
7. Estimated Date of closure of insolvency | 28" February, 2024
resolution process (180" day from the date of
commencement of Insolvency resolution
process)
8. Name and Registration Number of | Ravindra Kumar Goyal
Insolvency Professional acting as Interim
Resolution Professional IBBI Reg. No. - IBBI/IPA-001/IP-P-
02019/2020-2021/13098
AFA Valid upto: 08-May-24
9. Address and Email of the Interim | EdenI - 807 ,S G Highway, Godrej
Resolution Professional as registered | Garden City , Jagat Pura, Ahmedabad,
with the Board Gujarat - 382470
Email: ravindral960_goyal@yahoo.co.in
10. | Address and Email to be used for | Mavent Restructuring Services LLP,
Correspondence with the Interim | B-29, LGF, Lajpat Nagar-1II, Delhi
Resolution Professional, if different from | 110024
those given in serial number 9
Email: rasna.cirp@gmail.com
11. | Last Date of Submission of Claims 15'" September, 2023
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. | (@) Relevant Forms and (a)Web Link: -

(b) Details of authorized representatives
are available at: -

https://ibbi.gov.in/home/downloads
(b) Not applicable

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench Court -
I, ordered the commencement of a Corporate Insolvency Resolution Process against RASNA

PRIVATE LIMITED.




The creditors of RASNA PRIVATE LIMITED are hereby called upon to submit their claims
with proof, on or before 15" September, 2023 to the Interim Resolution Professional at
the correspondence address mentioned against entry No. 10 only.

The Financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit claims with proof in person, by post or electronic means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the class [Not
Applicable] in Form CA.

Submission of false or misleading proof of claims shall attract penalties.

Ravindra Kumar Goyal

Interim Resolution Professional

Rasna Private Limited

IBBI Reg. No. - IBBI/IPA-001/IP-P-02019/2020-2021/13098
Email: ravindral960_goyal@yahoo.co.in ,rasna.cirp@gmail.com

Place: Ahmedabad
Date: 03.09.2023
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BEFORE THE HON'BELE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD
CP({CAA) NO.39 OF 2023 IN CA (CAA) 6 OF 2023

In the mattar of the Campanigs Act, 2013

AMD
In the matter of Secton 230 10 232 of Companies Act. 2013 and other
relatad provisiens and Rulas thareaf.

AND
In Lhe matter of Compasite Scheme of Amalgamation of Ram Ji Developars
Private Limited, Endeavour Developars Privala Limited, Exclusive Dwealling
Private Limiad, Subh Dwelling Privale Limitad, Lily Entarprises Privata
Limited with Tina Marketing Private Limited Petitloner Companies

NOTICE OF PETITION

& pefition under s2ction 230 10 232 of the Companias Act, 2013, for senclioning
the Composite Scheme of Amalgamation of Ram Ji Developars Private Limited,
Endeavour Develppars Private Limited, Exclusive Dwelling Private Limited,
Subh Dwelling Private Limited, Lily Enterprises Private Limited with Tina
Marketing Private Limited was admitted by the Hon'ble Mational Company
Law Tribunal Bench, ai Ahmedabad ("Han'ble KCLT™) on 28ih August, 2023,
The said petition is now fixed for final hearing on Tuesday, the 3rd October,
2023 before the Hon'ble NCLT, Ahmedabad Bench ai 1st and 2nd Floor,
Corporate Bhavan, Besides Zydus Hospital, Thallej, Ahmedabad-38005%
Ay persan desirous of supporting or opgosing the said patition should send
natice of his intention, signed by him ar his advocate, with hig name and
addrass to the patiiener Company's reprasantative Mr. Ashish Shah, Praclicing
Company Secrelary at 402, Shaival Plaza, Mear Guparat College, Efisbridge,
Ahmedabad- 380 006 and same would reach the petitioner Company's
repfasantative nol laler than iwo (2) days belore [ha dale lixed for hearing ol
the Petition. Where such person seeks to oppose the pelition, the grounds of
appasilion or a copy of his affdavil intended to be used in apposilian o the
petiion should be filed with Hon'ble NCLT, Ahmedabad Banch al addrass
mentioned herain above and copy thergol served 1o the Petitioner Company’s
reprasantative nol later than two (2} days bafore the dale lixed for haaring,
A copy of the petition will be furnished by the Petitioner Company's
represanlaliva Lo any parsan faguiring the same on lhe paymanl of the
prescribad charges for the same
For, Tina Markeling Privale Limited
(Himanshu Shah)
Director - DIN © 00005932

Daled - 02-08-3023
Place : Ahmedabad

.‘JM FINANCIAL
JM FINANCIAL ASSET RECONSTRUCTION COMPANY LIMITED

(Formerly known as JM Financial Asset Reconstruction Company Private Limited)
Corporate Identification No.: U67190MH2007PLC174287
Regd. Office: 7th Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi,
Mumbai-400 025, Te No.:022 66303030,Website: www.jmfinancialarc.com

Whereas, The undersigned being the Authorized Officer of JM Financial Asset
Reconstruction Company Limited acting in its capacity as the trustee of
JMFARC-UCO March 2014-Trust (hereinafter referred to as “JMFARC”) under
the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2022 (54 of 2002) and in exercise of powers conferred
under section 13(12) read with rule 3 of Security Interest (Enforcement) Rules,
2002 issued demand notice dated July 27 2022, calling upon the guarantors of
Tiger Surgical & Disposables Pvt. Ltd. (hereinafter referred to as the “Borrower”)-
(i) Mr. Jagdish Kumar R. Patel, (ii) Mr. Dilip Kumar R. Patel, (iii) Mrs. Nandini
Patel, (hereinafter referred to as “Mortgagor”) and, (iv) Mr. Karan Patel
(hereinafter collectively referred to as the “Guarantors”) to repay the amount
mentioned in the notice being Rs. 19,54,15,653/- (Rupees Nineteen Crores
Fifty Four Lakhs Fifteen Thousand Six Hundred Fifty-Three Only) as on
July 18, 2022 together with further interest at the contractual rate mentioned in
loan and/or security documents, with effect from July 18, 2022 till the date of
payment within 60 days from the date of receipt of the said notice.
The Borrower, and/or Mortgagor and/or Guarantors having failed to repay the
amount, notice is hereby given to the Borrower, Mortgagor and Guarantors and
the public in general that the undersigned, being the Authorized Officer of
JMFARC, has taken possession of the property described herein below in
exercise of powers conferred on him under sub-section (4) of Section 13 of said
Act read with rule 8 Security Interest (Enforcement) Rules, 2002 on this 31st
day of August of the year 2023.
The Borrower and/or Mortgagor and/or Guarantors in particular and the public
in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of the JMFARC for an amount of
Rs. 19,54,15,653/- (Rupees Nineteen Crores Fifty Four Lakhs Fifteen Thousand
Six Hundred Fifty Three Only) as on July 18,2022 and interest thereon.
The Borrower’s, Mortgagor and/or Guarantors’ attention is invited to the
provisions of sub-section (8) of section 13 of the Act, in respect of time available
toredeem the secured assets.
Description of Inmovable Property:
Immovable property bearing Flat No.C-83, measuring 200 sq. yards equivalent
to 167.22 sq. mtrs. in Goyal Complex of Milan Park Cooperative Housing
Society Ltd. Part-4 situated, lying and being at survey no. 363/4, 388, 389, 391,
398/1+2, PT. P. Scheme 1/B, Final Plot No. 473, 483, 478, 496 of Mouje Sim of
Bodakev, Taluka City District Ahmedabad sub-district Ahmedabad, and bounded
as under: On the East: Flat No. C-82, On the West: Block No. A, On the
North: Sandesh Bhawan, On the South: Flat No. C-84
Sd/-
Authorised Officer
JM Financial Asset Reconstruction Company Ltd.

acting in its capacity as trustee of
JMFARC - UCO March 2014 - Trust.

Date : 31.08.2023
Place : Ahmedabad

SHREE RAMA NEWSPRINT LIMITED

CIN: L21010GJ1991PLC019432
Registered Office: Village: Barbodhan, Taluka: Olpad, District: Surat—=395 005, Gujarat, India
E-mail: ramanewsprint@ramanewsprint.com Website: www.ramanewsprint.com
Phone no.: 02621 - 224203, 04, 05

NOTICE OF THE 32ND ANNUAL GENERAL MEETING,
BOOK CLOSURE AND REMOTE E-VOTING INFORMATION
Notice is hereby given that the 32" Annual General Meeting (‘AGM”) of the
Members of Shree Rama Newsprint Limited (“Company) will be held on
Tuesday, 26" September, 2023 at 12:00 Noon through Video Conferencing/
Other Audio Visual Means (“VC/0OAVM”) to transact the business, as set out in
the Notice of the 32" AGM dated 11.08.2023. The Company has sent the
Annual Report along with Notice convening AGM on Saturday, 02" September,
2023, through electronic mode to all the Members whose e-mail IDs are
registered on first cut-off date i.e. 25" August, 2023 with the Company's
Registrar & Share Transfer/ Depository Participant(s) in accordance with the
Circular issued by the Ministry of Corporate Affairs dated 8" April, 2020, 13"
April, 2020, 5" May, 2020, 13" January, 2021, 14" December, 2021, 5" May,
2022,28" December,2022 and also by Securities Exchange Board of India,
dated 12" May, 2020, 15" January, 2021, 13" May, 2022 and 5" January, 2023,

(“Circulars”).

The Annual Report along with the Notice convening the AGM is also available on

the website of the Company at www.ramanewsprint.com, website of the Stock

Exchanges i.e. BSE Limited at www.bseindia.com and National Stock

Exchange of India Limited at www.nseindia.com and on the website of NSDL

(agency for providing the Remote e-Voting facility) at www.evoting.nsdl.com.

Notice is also hereby given that pursuant to the provisions of section 91 of the

Companies Act, 2013, (‘Act') the Register of Members and Share Transfer

Books of the Company will remain closed from Wednesday, 20" September,

2023 to Tuesday 26" September,2023 (both days inclusive) for the purpose

of 32" AGM of the Company.

Pursuant to the provisions of Section 108 of the Act and Rule 20 of the

Companies (Management and Administration) Rules, 2014 as amended and

Regulation 44 of the Securities and Exchange Board of India (Listing

Obligations and Disclosure Requirements) Regulations, 2015, members are

provided with the facility to cast their vote by 'Remote e-voting' and also 'e-

voting' at the time of AGM on all the resolutions set forth in the said 32" AGM

Notice dated 11.08.2023.

Members may further note that:

a. The voting rights of the members shall be in proportion to the equity shares
held by them in the paid-up equity share capital of the Company as on
Tuesday, 19" September, 2023 (‘cut-off date').

b. The remote e-voting period commences on Saturday,23rd
September,2023 at 9.00 a.m. and will end on Monday,25th September,
2023 at 5.00 p.m. During this period, the Members may cast their vote
electronically. The remote e-voting module shall be disabled by NSDL
thereafter.

c. The Members who have cast their votes by remote e-voting prior to the
AGM may also attend /participate in the AGM through VC/OAVM but shall
not be entitled to cast their votes again.

d. Those Members, who shall be present in the AGM through VC/0AVM
facility and had not cast their votes on the Resolutions through remote e-
voting and are otherwise not barred from doing so, shall be eligible to vote
through e-voting system during the AGM.

e. The manner of remote e-voting and voting at the AGM by members holding
shares in dematerialized mode, physical mode and for members who have
not registered their email addresses is provided in the Notice of the AGM.

f. Any person, who acquires shares of the Company and becomes a Member
of the Company after the Notice has been sent electronically by the
Company and holds shares as on the cut-off date i.e. Tuesday, 19th
September, 2023; may obtain login Id and password by sending a request
over email at evoting@nsdl.co.in mentioning demat account number/folio
number, PAN, name and registered address. However, Members who are
already registered with NSDL for e-voting can use their existing User Id and
Password for casting their vote through remote e-voting/evoting at the
AGM.

In case you have any queries or issues, you may refer the Frequently Asked

Questions (“FAQs”) for Shareholders and e-voting user manual for

Shareholders at the download section of www.evoting.nsdl.com or contact

Mrs. Sarita Mote (Assistant Manager) at evoting@nsdl.co.in or call on toll —

free no. 022 - 4886 7000 and 022 - 2499 7000.

For, Shree Rama Newsprint Limited
sd/-

Siddharth Chowdhary

Executive Director

DIN: 01798350

Date :02.09.2023
Place : Ahmedabad

financialexp.epapr.in

Aszset Recovery Branch: Ahmedabad
First Floor, Rangoli Complex, Cpp. V.3 Hospital,
Ellisbridge, Ahmedabad; 380006
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MONDAY, SEPTEMBER 4, 2023

STARLINEPS ENTERPRISES LIMITED

(CIN: L36910GJ2011PLCO65141)
Reg. Off.: Shop - F/, 1st Floor, Athwa Ark Shopping Centre, Opp. Yatim Khana,

Athwa Gate, Surat-335001, Gujarat Phone No.: 0261-2600343, Mob.: +31-7043599030

Ref: BRB.SARFAESIA:39:23-24 Date: 24-03-2023
T Placs: Ahmedabad

1.The Borower's

FORNA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RASNA PRIVATE LIMITED

\ .

Email: infoi@starlineps.com, Website: www.starlineps.com
NOTICE OF THE 12TH ANNUAL GENERAL MEETING OF THE COMPANY
& BOOK CLOSURE & E-VOTING INFORMATION

NOTICE iz hereby given that the 12TH ANNUAL GENERAL MEETING of
the Members of STARLINEPS ENTERPRISES LIMITED will be held on

A

Wir. Shiv Metra Prop. Mrs. Rakha Gups
G208, Ind Floor, Sumel Businesspark
Salal 3, Saranogur, Ahmedatad 30002

Mrs. Riakina Gupa
21, Sarjay Magar, Opp-Komal Bekr,
Indira Magar, Bapunagar, Ahmedahal

2.The Guarantors

féfr. Rakeshkumar K Gupsa br. Rinkos B Gupla Wr. Rinku K Gumia

Linit Mo, 415 4t floar, Block G| Unil Mo, 415, 48 Roor, Bleck G| 20, Sanjay Magar, Cpp
Sumed Business, Park [V ] Sumel Businass, Park V| -KomalBakid, Indira Maper,
Shaneionda, Ahmedahad Shaherkiolda, Ahmedabac Bapunagar, Ahmedabad

I, Rakeahkumar K Gupta bir. Rinku b Gupia . Rinku B Gagla
TOEI5038. Shakli Flats, Bhd) T 2089, 2nd Floor, Sumel|Shed Mo, 8, Knshna Ind

Bhaman Mandir Paze, GuHsg) Business park Safal -3,|Estate, Nr. Bhagwatl
Baard Bapunagar. |Sarangpur, Ahmedabad|{Restauranl, Saraspur,
Bhmedabad 380024 80002 Lhmedabad

Sir/Madam,

Noticeunder 5ec.13 (2) readwith Bec.13 (3] of Secwritisation and Reconstruction of
Financial Assets and Enforcement of Security Imtarest Act, 2002,

You fe adkdressee Mo 1 and 2 barain have avaikd the ol oeing credil Roiitas rom our Assat
RacovaryBranch and Rafad 1o pay the duesinstalmentl’ mberast | oparata fhe accounts
safisfactonly ard hence. in ferms of the AB| guidalines 8= o tha Income Recognition end
Prudertial Accaunting Morms, your account’s heshave been classified as Mon-Pedorming
Asset a5 on 24,058,202, As on 31072023 a sum of Rs, 3 06278 07 Rupees- Thirty-Eight
Lakh Six Thowsand Twe Hundred Seventy-Eight and Paise Seven Only ) Is cutstanding in vour
Acaunls

The particudars of amaount due to the Bank from Mo, 1 and Mo, 2 of vou in respect of the aforesaid
Accounlls Are as under

2.| Date of incorporation of Corporate Debtor| 13/03/2002 Tuesday, the 26th Seplember, 2023 at 04.00 p.m. (IST) through Video

Conferencing {"VC') Other Audio-Visual Means ("OAVM"), to transact the

3.| Authority under which Corporate Debtor | Registrar of Companies, Ahmedabad . | ; | .
business mentioned in the Notice of the 12th Annual General Meeting sent

is incorporated/registered

4.| Corporate Identity Number of Corporate | CIN: U15499GJ2002PTC040538

orp along with the Explanatory Siatement, Directors’ Report, Auditor's Report and
ebtor

Audited Financial Statements of the Company for the financial year ended

5.| Address of Registered Office and Principal Registered Office: 905, Atlanta Tower, Nr. Sears 315t March. 2023

Office (if any) of the Corporate Debtor Tower, Gulbai Tekra Ahmedabad, Gujarat-380015

The Annual Report for the Financial Year 2022-23 containing the Notice has

Insolvency Commencement Date in 1" September, 2023
6. / epiember been senton 2nd September, 2023 to all the Members whose names appears

respect of the Corporate Debtor

on the Register of the Company as on 23th August, 2023, Please note that
there will be no dispatch of physical copies of notices to the members of the
Company as per MCA and SEBI circulars regarding relaxation granted for

28" February, 2024
(180" day from the date of commencement of
Insolvency resolution process)

7.| Estimated date of closure of Insolvency
Resolution Process

dispaich of physical copies. These documents are also available on the
websita of the Company and web-link of same is hitp:www.starlinaps.com [/
Invesiors-Relations/Annual-Reports/Annual% 20Report%202022-23 pdf and
on the website of National Securities Depository Limited (NSDL)

Ravindra Kumar Goyal

IBBI Reg. No. -
IBBI/IPA-001/IP-P-02019/2020-2021/13098
AFA Valid upto: 08-May-24

8.| Name and registration number of the
Insolvency Professional acting as interim
resolution professional

9.| Address and e-mail of the interim
resolution professional, as registered
with the Board

Eden |- 807 ,S G Highway, Godrej Garden City ,
Jagat Pura, Ahmedabad, Gujarat - 382470
Email: ravindra1960_goyal@yahoo.co.in

hitp-iwww.evating.nsdl.com
Nobce is further given that pursuant to Section 108 of the Companies Act,
2013, Rule 20 of the Companies (Management and Administration) Rules,

10§ Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Mavent Restructuring Services LLP,
B-29, LGF, Lajpat Nagar-lll, Delhi 110024
Email: rasna.cirp@gmail.com

20114 and Regulation 44 of the SEBI (Listing Obligations and Disclosure
Reguiremeants) Regulations, 2015, the Company is providing electronic voling

facility from a place other than the venue of AGM (“remate e-voting”) provided

11} Last date for submission of claims 15" September, 2023

by N3DL, on all the Resolutions set farth in the Notice. The details of remote e-
wtingrare qiven below;
(i} The remote e-voling will commence on Saturday, 23rd Sepiember, 2023

12| Classes of creditors, if any, under clause (b)
of sub section (6A) of section 21, ascertained
by the Interim Resolution Professional

Not Applicable

Typeof | Ouistanding | Unapplied |Penal Interest] costiCharges | Total dues
Facli amount a5 an | interest wed. | (Simple) Incurred
e e e ot 24.05.2022 by Bank
£08 3053 | 16 31.07.2023 y ank.

Term Loan | 26,72336.16 | 4,35202.73 0,00 3.000.00 31,10,538.89

Tarm Loan | &24.999.90 70,739, 28 .00 | .00 6,35,719.18

Todal Dues 38,06, 278,07

Ta secure the rapayment of the manies due or the monies that may become dus fo the Bark, Mr
Fakashkumar K Guplaand Mr, Rinku ¥ Gugpla had execubed documandsan 1803201 Tarnd created
sacurity inbenes] by way of

Mortgage of immovable progerty described hers in balow:
Al thal Piagge and panded ol mmavable properly Moo Agricultural Land of bearing Sub Plod No. 09 of
F.F. K. 62 admeasuring abaut 24759, 20 5q. Mes, (Survey No. 1721 paiki and 173 pak) of Final
T.P. Moo 16 {final plot land is parily free bald @nd parily leaze hold) which is geeen city survey Mo
2453, tireg Anc bear &l neige Shaber Kotda, Tal, Abmedabad cty g2t in Danc Ahmedabsd and
Sub Distnct Cdhaw (7) SR baing Uinit Ko, 415 (&5 par brochure unif ne. 15 and unit no. 15 as par
B.L) plan apprososd by AMC on Sk Noar, Block G, measurng 430 5q.FL 8. 35.95 Sg. ML, (Supsar
bullhun Area] and hadng undivided shaneof land in“Sumel Buasiness Pak-W",
Towards East— 2.50 M. wide Passage, Towards West— Opan Spaca, Towards Narth — Unit Mo
414, Towards South—UnilNo. 417
There fore You ae herety cabed upon in terms of secton 13(2) of the Securiiisation and
Riecanstrecton af Financiel Azsets and endorcamant of Security IntarastAct, 2002, %o pay a sum of
R 38,06 278,07 wogether wilh fusber intenesLand changes althe comraciual e a5 ger thi Lerms
and condifions of loan documenls exsated by vou and dischangs your Eahibties in ful within 60
days from the date of receipt of this nofice, fading which, we shall ba constrained bo enforce the
aloresaid gecunbies by exerciging ary of 3l of the nghts glven under the sad A
An per section 13 (13) of the Act, on receipd of this natice you ara resfrained fprevented fram
dispeesing of or daaling with the abowe securilies wilkoul the consentol the bank
Your attertion linvdted 1o provisians of sub-secton |8} of Section 13 of the SARFAESI In respect of
time availabbs, ta radaem tha securad assats,

Autharised Officer
Usiien Bank al ndia

(9:00 a.m.) and end on Monday, 25th September, 2023 (5:00 p.m.). The &-
viating modube shall be disabled for '.'|}1inf| thereatter.
(i) The voting rights of Members shall be in proportion to their Shares of the

13 Name of Insolvency Professionals identified
to act as Authorized Representative of Creditors
in a class (Three names for each class)

Not Applicable

Paid-up Share Capital of the Company as of the cut-off date e 19th
September, 2023
(i) Any person who acquires Equity Shares of the Company and becomss a

14/ (a) Relevant Forms and (a)Web Link: -
(b) Details of Authorized Representatives https:/libbi.gov.in/lhome/downloads

are available at: (b) Not applicable

KOTYARK INDUSTRIES LIMITED

(Formerly Kotyark Industries Private Limited)

CIN: L24100GJ2016PLC094939
Regd. office: A-3, 2nd Floor, Shree Ganesh Nagar Housing Society, Ramakaka Temple Road,

Chhani, Vadodara-391740, Gujarat Contact No. 9510976156,
E-mail ID: info@kotyark.com/kipl7722@gmail.com, Website: www.kotyark.com

NOTICE OF THE 07 ANNUAL GENERAL MEETING OF

THE COMPANY AND E-VOTING

NOTICE is hereby given that Pursuant to General Circular No. 10/2022 dated

December 28, 2022 issued by the Ministry of Corporate Affairs (“MCA”) read

together with other Circulars issued by MCA in this regard (collectively referred to

as “MCA Circulars”) and Circular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated

January 05, 2023 issued by the Securities and Exchange Board of India (“SEBI”)

read together with other Circulars issued by SEBI in this regard (collectively

referred to as “SEBI Circulars”), companies are permitted to convene the AGM
through VG or OAVM without physical presence of the Members at a common
venue till September 30, 2023. Accordingly, the Seventh (07") Annual General

Meeting (AGM) of the Members of M/s. Kotyark Industries Limited will be held on

Tuesday, September 26, 2023 at 11:30 A.M. through Video Conferencing (“VC”) /

Other Audio Visual Means (“OAVM”) to transact the Ordinary Businesses and

Special Businesses as set out in the notice of 07" AGM.

In accordance with the above mentioned MCA Circulars and SEBI Circulars, the

Notice of AGM along with Annual Report 2022-23 have been sent through

electronic mode only to those Members whose email addresses are registered

with the Company/ Depositories. Member may note that Notice and Annual

Report 2022-23 have been uploaded on the website of the Company at

www.kotyark.com, website of National Stock Exchange of India Limited at

www.nseindia.com and website of National Securities Depository Limited

(NSDL) i.e. www.evoting.nsdl.com

In light of the MCA Circulars, the shareholders whether holding equity shares in

demat form or physical form and who have not submitted their email addresses

and in consequence to whom the notice of 07" AGM and Annual Report 2022-23

could not be serviced, may temporarily get their e-mail addresses registered by

following the procedure given below:

1. In case shares are held in physical mode, please provide necessary details
like Folio No., Name of shareholder, scanned copy of the share certificate
(front and back), PAN (self-attested scanned copy of PAN card), AADHAR
(self-attested scanned copy of Aadhar Card) by email to info@kotyark.com
/einward.ris@kfintech.com.

2. Incase shares are held in demat mode, please provide details like DPID-CLID
(16 digit DPID + CLID or 16 digit beneficiary ID), Name, client master or copy
of Consolidated Account statement, PAN (self-attested scanned copy of PAN
card), AADHAR (self-attested scanned copy of Aadhar Card) by email to
info@kotyark.com/einward.ris@kfintech.com.

3. Alternatively member may send an e-mail request to evoting@nsdl.co.in for
obtaining User ID and Password by proving the details mentioned in Point (1)
or (2) as the case may be.

There being no physical shareholders in the Company, the Register of members
and share transfer books of the Company is not closed. Members whose names
are recorded in the Register of Members or in the Register of Beneficial Owners
maintained by the Depositories as on. Tuesday, September 19, 2023 (“Cut-off
date”), shall only be entitled to avail the facility of remote e-voting as well as
g-voting on the Annual General Meeting.
Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with
Rules made thereunder (as amended) and Regulation 44 of SEBI (LODR)
Regulations, 2015 (as amended) and above mentioned MCA Circulars, the
Company is providing facility of remote e-voting and e-voting on the date of the
AGMto its Members in respect of the businesses to be transacted at the AGM. For
this purpose, the Company has entered into an agreement with NSDL for
facilitating voting through electronic means.
The remote e-voting will commence on 9:00 A.M. on Saturday, September 23,
2023 and will end on 5:00 PM. on Monday, September 25, 2023. During this
period, the members of the Company holding shares as on Cut-off date may cast
their vote electronically (Remote E-Voting). Members may note that (a) the
remote e-voting module shall be disabled by NSDL after the aforesaid date and
time for voting and once the vote on a resolution is cast by the member, the
member shall not be allowed to change it subsequently; (b) the facility of e-voting
shall be made available at the 07" AGM; and (c) the members who have cast their
vote by remote e-voting prior to the 07" AGM may also attend the 07" AGM but
shall not be entitled to cast their vote again. Detailed procedure for remote
e-voting/ e-voting is provided in the Notice of the 07" Annual General Meeting.

Any person, who acquires shares of the Company and become member of the

Company after dispatch of the Notice of AGM and holding shares as on the cut-off

date i.e. Tuesday, September 19, 2023, are requested to refer to the Notice of

AGM for the process to be adopted for obtaining the USER ID and Password for

casting the vote.

In case of any queries for e-voting, you may refer the Frequently Asked Questions

(FAQs) for Shareholders and e-voting user manual for Shareholders available at

the download section of www.evoting.nsdl.com or call ontoll free no.: 1800-222-

990 or send a request at evoting@nsdl.co.in.Members may also contact Mr.

Bhavesh Nagar, Company Secretary of the Company at the registered office of the

Company or may write an e-mail to info@kotyark.com/kipl7722@gmail.com or

may callon 9510976156 for any further clarification.

Members can attend and participate in the Annual General Meeting through

VC/OAVM facility. The instructions for joining the Annual General Meeting

through VC/OAVM are provided in the Notice of the 07" Annual General

Meeting. In case the shareholders/members have any queries or issues

regarding participation in the AGM, you can write an email to

evoting@nsdl.co.in or Call us: - Tel: 1800-222-990. Members attending the
meeting through VC/0OAVM shall be counted for the purposes of reckoning the

quorum under Section 103 of the Companies Act, 2013.

For, Kotyark Industries Limited

Sd/-
Gaurang Rameshchandra Shah
Chairman& Managing Director
DIN: 03502841

Date : 02.09.2023
Place : Vadodara

:
..-'. .

Member after 2nd September, 2023, i.e. date of dispatch of the Natice and
holding shares as of the cut-off date i.e. 19th September, 2023, may obtain the
login 1D and password by senmding a request at evoling@nsdl.co.in or

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench Court |
ordered the commencement of a Corporate Insolvency Resolution Process against RASNAY
PRIVATE LIMITED.

The creditors of RASNA PRIVATE LIMITED are hereby called upon to submit their claims with proof Infl:.'@siarlin&-;:ls.ﬂ-:lm _
on or before 15" September, 2023 to the Interim Resolution Professional at the correspondence (iv)Once a vole is cast by a Member, hefshe shall not be allowed to change it
address mentioned against entry No. 10 only. subsequently '

(v} The Members who casttheir vote by remote e-vating may alse attend the
AGM but shall not be entitled to cast their vate again

(vi)Mr. Manish R, Patel, (COP: 9360) Praclicing Company Secretary of
Sural has been appointed as Scrutinizer 1o ascertain Voling process in a fair
and transparant manner,

In case of any queries pertaining to e-voting, members may refer fo the
Frequently Asked Questions (FAQs) for members and e-voling user manial
for members available at the Downloads saction of
hittp:wewew.evoling. nsdl.com/! or contact Mr. Ketan Patel, Autharised official of
NS0L, 4th floor, 'A Wing, Trade World, Kamala Mills Compound, Lower Pared,
V Mumbai -400013; al e-mail: ketankumarp@nsdl.co.in Telephone No.: 022-

creditors may submit claims with proof in person, by post or electronic means.

Afinancial creditor belonging to a class (Not Applicable), as listed against the entry No. 12, shal
indicate its choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [Not Applicable] in Form CA
Submission of false or misleading proof of claims shall attract penalties.

The Financial creditors shall submit their claims with proof by electronic means only. Al otherI

Ravindra Kumar Goya
Interim Resolution Professiona
Rasna Private Limite
IBBI Reg. No. - IBBI/IPA-001/IP-P-02019/2020-2021/1309
Email: ravindra1960_goyal@yahoo.co.in ,rasna.cirp@gmail.co

Place: Ahmedabad
Date: 03.09.2023

24924200 & Toll Free No.: 1800-222-930
Motice is further given that pursuant to the provisions of Section 91 of the

Companies Act. 2013 read with applicable rules and Regulation 42 of the SEBI
(Listing Cibligations and Disclosure Requirements) Regulations, 2015, the
Register of Members and Share Transfer Books of the Company will remain
closed from 20th September, 2023 to 26th Seplember, 2023 (both days

nclusive). By Orders of the Board of Dieclors
For STARKLINEPS ENTERPRISES LIMITED

Self

SWATI S0MANI

Place: Surat Company Secretery & Compliance Officer
Date: 02708/2023 ACS Mo BB472

AKSHAR SPINTEX LIMITED
CIN: L17291GJ2013PLC075677

Registered Office: Revenue Survey No.102/2 Paiki, Plot No. - 2 Village: Haripar, Ranuja Road.
Tal: Kalavad. Jamnagar — 361 013, Gujarat, India
Phone: + 91 75748 87085 e-Mail:info@aksharspintex.in Website: www.aksharspintex.in

Notice of 10" Annual General Meeting, E-Voting Information and Book Closure etc.

Notice is hereby given that the 10" Annual General Meeting (“AGM”) of the members of Akshar Spintex Limited (“the
Company”) shall be held on Friday, 29" September, 2023 at 2:00 p.m. IST through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without physical presence of the members at a common venue, to transact the
businesses as set out in the Notice of the AGM.

In accordance with General Circular No. 14/2020 dated April 08, 2020, General Circular No. 17/2020 dated April 13, 2020,

General Circular No. 20/2020 dated May 05, 2020, General Circular No. 39/2020 dated December 31, 2020, General

Circular No. 02/2021 dated January 13, 2021, and General Circular No. 02/2022 dated May 05, 2022 issued by the Ministry

of Corporate Affairs, Government of India (the “MCA”) from time to time and Circular No.

SEBI/HO/CFD/CMD2/CIR/P/2020/79 dated 13" May, 2020, Circular No. SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated 15"

January, 2021, Circular No. SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated 13" May, 2022 issued by Securities and Exchange

Board of India (“SEBI”) (collectively referred to as “circulars”), The Notice of 10" AGM along with Annual Report for the FY.

2022-23 sent through electronic mode to those members whose email addresses are registered/updated with the

Company and Depositories Participant. The requirement of sending physical copies of the Annual Report has been

dispensed with. The Annual Report of the Company for the F. 2022-23 containing Notice of 10" AGM also available at the

website of the Company http://www.aksharspintex.in/annual-report.html and may also accessed from the website of the

Stock Exchange i.e. BSE Limited (“BSE”) at www.bseindia.com and NSE Limited at www.nseindia.com. The AGM Notice is

also available onthe Website of National Securities Depositories Limited (“NSDL”) at www. evoting.nsdl.com.

In Compliance with Section 108 of Companies Act, 2013 read with Rule 20 of the Companies (Management and

Administration) Rules, 2014 and SEBI (Listing Obligations and Disclosure Requirements), Regulation, 2015, the company is

providing facility of e-voting. The Company has fixed Friday, September 22", 2023, as a cut-off date” for determining

entitlement of members to participate in the AGM and to cast their vote electronically on Ordinary and Special Businesses
assetoutin Notice of AGM through remote voting or voting during the AGM.

The dispatch of notice was completed on 02™ September, 2023. The Company has sent e-mail through NSDL along with

details of Login ID and Password to the Members whose e-mail ids are available with the Company or have been provided

by the Depositories.

Allthe members may note that;

1. Ordinary Business and Special Business as set out in Notice of 10" AGM will be transacted through remote e-voting
and e-voting during the AGM.

2. Remote e-voting shallcommence on Tuesday, 26" September, 2023 at 9:00 a.m. (IST) and ends on Thursday, 28"
September, 2023 at 5:00 p.m. (IST). The Register of Members and Share Transfer Books of the Company shall remain
closed from Saturday, 23" September, 2023 to Friday, 29" September, 2023.

3. Anyperson,whoacquires shares of the Company and becomes member of the Company after dispatch of this Notice
and holding shares as of Cut-off datei.e. 22" September, 2023, may obtain the login Id and password by sending
requestat evoting@nsdl.co.in or RTA of the Company. However, if a person is already registered with NSDL for e-
voting, then existing user ID and password can be used for casting vote.

4. Theremote e-voting module shall be disabled by NSDL after aforesaid date and time for votingand once the voteona
resolutionis cast by member, the member shall not be allowed to change it subsequently. The Members who have
cast their vote by remove e-voting prior to the 10" AGM may participate in the 10" AGM but shall not be entitled to
casttheirvote againatthe AGM.

5. TheBoard of Directors of the Company has appointed CS Piyush Jethva, Practising Company Secretary (FCS: 6377,
COP:5452) as ascrutinizer to scrutinize the remote e-voting and e-voting at AGM process in fairand transparent
manner.

The Instructions for the joining the AGM and manner of participation in the remote e-voting or casting vote through the e-

voting system during the AGM are provided in Notice of the AGM. Members are requested to take note of the same.

Members participating through Video Conferencing (“VC”)/ Other Audio-Visual Means (“OAVM”) facility shall be counted

forthe purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.

In case of queries, Members may refer the Frequently Asked Questions (FAQs) and e-voting user manual for Shareholders

available at the download section of www.evoting.nsdl.com. Shareholders/Members, who need assistance before or

during the AGM, can contact NSDL official or send a request at evoting@nsdl.co.in. Helpdesk for Individual Shareholders
holding securities in demat mode for any technical issues related to login through Depository i.e. NSDL and CDSL is
provided hereunder;

Login type Helpdesk details

Members facing any technical issue in login can contact NSDL
helpdesk by sending a request at evoting@nsdl.co.in or call
at 022 - 4886 7000 and 022 - 2499 7000

Individual Shareholders holding securities
in demat mode with NSDL

Members facing any technical issue in login can contact CDSL
helpdesk by sending a request at helpdesk.evoting@cdslindia.com
or contact at toll free no. 1800 22 55 33

Individual Shareholders holding securities
in demat mode with CDSL

On Behalf of Board of Directors

For, Akshar Spintex Limited

Sd-

Harikrushna S. Chauhan

Chairman Cum Whole Time Director

Place: Haripar (Jamnagar)
Date: 04/09/2023

. Ahmedabad



